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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART-1I

(General information relating to legislative and other matters)
Monday, 26" August, 2002/ Bhadrapada 04 , 1924(Saka)

No. Q2K
DETENTION AND RELEASE OF MEMBERS

The following message addressed to the Honble Speaker, Delhi Vidhan Sabha,
Delhi, was received from SHO Police Station, Parliament Street New Delhi:

¥ | have the honour to inform you that Shri Roop Chand, Hon'ble members of
Legislative Assembly, Delhi was detained U/S 65 of Delhi Police Act, 1978
for disobeying the lawful direction of police at 14.25 hrs. on 23.8.2002
He was released at 1440 hrs. on the same day i.e. 23.8.2002 !
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